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12.44 hrs.
PATENTS BILL

EXTENSION OF TIME FOR PRESFNTATION
of REPORT OF JOINT COMMITTEE

Shri Krishnamoorthy Rao (Shimo-
ga): 1 move:

“That the time appointed for the
presentation of the Report of the
Joint Committee on the Bill to
amend and consolidate the law re-
lating to patents pe further ex-
tended upto the first day of the
next sessiori.”

Shri Hari Vishnu Kamath (Hosh-
angabad): There should be some
reasons for this.

Shri Krishnamoorthy Rao: The

Committee has so far held 22 sittings
and has examined representatives of
33 associations and organisations. The
Committee has to examine six inore
parties—2 non-official and 4 officizl.
1 had fixed the dates from 25th July
to the beginning of August expecting
that the session would begin later
in August. I had sent an appeal to
the memberg to sit, if possible, on
the 25'h and 26th for clause-by-clause
consideration. I have received a let-
ter signed by 14 members saying that
since they have received voluminous
evidence from both Indian and fcre-
ign  witnesses, they would like
to have more time to consider the
evidence and that they cannot sit
during the session as they have im-
portant meetings. I have, therefore,
fixed the meetings during the inter-
session period to examine the witnes-
ses. Thereafter we shall take up
clause-by-clause consideration during
the inter-session period. I expect to
present the report on the first day
of the next session and, therefore, ex-
tension of time is necessary.

Shri Hari Vishnu Kamath: While
the reasons adduced by the chairman
of this committee are prima facie
valid, T may also in all humality re-
quest you fo ensure in future that
these Joiet Committees and Select
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Committees present their reports to
the House in time, or at least without
much delay.

One of the rzasons why this has
not been possible is, in my nuinktle
judgment. the fact that, the Depu y-
Speaker, whose capacity and abil..y
are well known-—I do not doubt them
—is sometimed overburdened with
the chairmanship of too many coni-
mittee that is, too many Joint Com-
mittees and Select Committees. He
is very hardworking, very diligent
and is devoted to his work; I have no
doubt on that-score at all, not the
least. not a whit, not a bit, but some-
times, as any human being can get
overburdened with too much work,
he is also overburdened with the
chairmanship of top many Commit-
tees, and you may in your wisdom
try and ensure that in future the
chairmanship of some committees
may not devolve upon him. Ang why
should he take it upon himself the
chairmanship of so many committees?
Because you appoint him, he has got
to take upon himself and he cannot
say ‘No'.. So, if you in your wisdom.
can decide otherwise, that some of -
these committees can have some other
member as chairman, then he wiil
be relieved of some of the work.

=t gER T wYAT  (arH)
3q ¥avz faer FY A7 NS gerar 91 @
% & At sTgan g f6 @@ A A
FFE fraam T & fow &
FTeor gt fRaT s wRT )

Shri Umanath (Pudukkottai): I
want to submit that during the last
session itself, extension of time was
asked for and it was granted. Again
extension of time is asked for during
this session. That means that this
Bill will not come up during this ses-
sion. That is my first apprehension.
My second apprehension is that since
the next session will be the pre-elec-
tion session, it is likely that this Bill
may not be taken up. I would like
to know whether Government are
very gerious about this Bill at all. 1
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feel thaet there is the danger of this
Bil' rot coming up during the pre-
election session, and consequently it
may be pushed to the other Lok Sa-
bha that would be constituted afier
the elections. So, I have my appre-
hensions on this score.

Mr. Speaker: I can ask the Gov-
ernment only after the Joint Com-
mittee present their report.

Shri Krishnamoorthy Rao: 1 may
add that I had tolg the Minister of
Parliamentary Affairs that unless Par-
liament passed thig Bill during ils
life-time, all our efforts would be
a waste, and he has given me 1ihis
assurance that this Bill would get
priority during the next session and
we would able to pass it during the
next session.

Shri H N. Mukerjee (Calcutta
Central): Will Government give us
that assurance? It ig o good of the
chairman of the committee to tell us
that the Minister, whoever he was,
in a committee, I believe, told him
that Government would make eyvery
effort to have it passed by Parliament
before it dispersed. But we do have
very livaly apprehensions that this
matter is being postponed, and that is
why if Government give some assu-
rance, if these so many worthy gen-
tlemen on the Treasury Benches could
give us some assurance on the floor
of the House, that would be much
more important thap an assurance in
an informa] meeting which the chair-
man of the committee had received.

Shri Harish Chandra Mathur (Ja-
lore): 1 do not know how far it was
fit to have raised any question re-
garding the credence or the intentions
of Government on this matter. This
matter is now before a parliamentiary
committee. Is it the intention of the
hon. Member to suggest that this par-
liamentary committee is being influ-
enced by somebody outside? After all,
it is before the parliamentary com-
mittee, and the parliamentary com-
mittee hag to take decisions. I do not
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know how Government come into the
picture at all, whep the whole mat-

ter is before the parliamentary com-
mittee.

Shri Nambiar (Tiruchirapalli):
Government can influence the com-
mittee.

Mr. Speaker: I can ask the Gov-
ernment only after the committee
have submitted their report.

Shri Harish Chandra Mathur: When
the matter is before the parliamentaiy
committez, Government do not come
into the picture at all. Therefore, it
is not proper to make these kinds of
insinuations, because these are insin-
uations on the Members of Parliament
who are members of this committee

Shri Hari Vishnu Kamath:
not make any insinuations.

1 did

Shri Harish Chandra Mathur: Shri
Kamath did not make any insinua-
tions. I could understand that. But I
would not have been provoked to
make these observations of mine but
for the fact that there have certain-
ly been insinuations of a very seri-
ous nature. I would submit that hon.
Members should think twice before
they make such remarks.

ot feret e (FFERER) ¢
ag aifFaTieed FRE wRT &, AfeT
T FAA F TaEe & wfafafe aga
a<t arete # #1 safay auy wfafa-
faat & sfcr g9 Y zraq & fag -
dFe w1 dw g Awn & 49f%
=T ¥ Sf @ i FOT w9G@T a0
fadelt zr A A e T xw A F
ag ATETEA FedT § 6 sa e i
qr gt sorm ) & ST =veAr g fa
JIHIT & &1 T WA 917 FIJTA0
g & AT TRY |

Shri N. Dandeker (Gonda): 1 en-
tirely agree with Shri Mathur.
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[Shri N. Dandeker]

If these observations which have
just been made had been made out-
side the House, it would have been
contempt of this Parliamentary Com-
mittee and also of the House. Reflec-
tions of this kind ought not to be
made. As the Chairman of the Com-
mittee has said, thig is a very im-
portant matter and he has suggested
that a little more time ought {o be
allowed. That should be the end of
the matter. Allegations of the kind
made are out of place.

Shri Sham Lal Saraf (Jammu and
Kashmir): I am a member of the
Committee. To start with, the work of
the Committee did not evince interest
among people outside the country.
But I must say that the Committee
should be proud of one thing, that
today the entire world, the advanced
world, is very much interestedq in this
Bill that is on the anvil of the Com-
mittee. Not only the western world
but the eastern world is also interest-
ed in this. Therefore, the insinuations
made concerning the members of the
Committee by Prof. Mukerjee and
others are not proper. It is said that
the members are pressurised. It is not
a fact. We are making our best efforts
to make a success of the Committee’s
work. What the hon. Chairman has
said is perfectly correct. We need a
little more time to conclude our deli-
berations and jt will come up before
the House the next session.

ot sERw g (FeE)
WUE AERE, ¥W 4| 9% FRer
¥ faume gAT 91 AR AER & Tg
sreata =reT 91 5 afe a@ 1w
Ta ¥ 77 faor #1 7 7% O+ d¥
1 &aTe £ 77 faat 7 v 1 foeq o
Fas ¥ g daar s aa |
"z faw ¥ W AT RS mrAr g &
TV ¥y gu Aeedi T @A 5 ag o
FTH # T9AH 39 w7 ¥ A famr wg
FPF AT A AT FFm g F ) 7w
FTO ¥ g THG A0 T R | WK
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forelY 1T & qarg an (Al %7 59 &
FTIT g G TG A0 AT F |

ga fadeq ot 19a 7 3g fam
g 5 o1 @ #7937 Ja7dw § AR
G SATAT FTH @I & | Afda § Fgav
TgaT g fr s+ F aaE wEET A
qga SATST I AHer 7 fem=edt o &,
Q1 &1 fFar , @ gwa T H s
2 IR 3 fomdr et & Savda 4y,
g U Fgd @A fF o= s R
fF a8 @ A9 Ao g1 9w feeg
FOF F GTF § g A7 FE TS
dq9 qHE AT AT |

Shri Bade (Khargone): I am =
Member of the Joint Committee. The
insinuations and allegations that have
been made are not correct. As a
matter of fact, this is a very compli-
cated Bill The whole world is
interested in it. Witnesses from USA,
Japan, Britain and Italy have tendered
evidence before the Committee. To
process all this material and come to
our conclusions, we require time.

The Government also said when this
matter came up that there would be
five Ordinances to be got through in
the form of Bills and perhaps this
could not be accommodated in this
session. Therefore, taking that also
into account, this motion has been
brought before the House.

Dr. L. M. Singhvi (Jodhpur): I, feel
it is unfair of hon. Members to sug-
gest that the Committee is being
surprised into doing this or that. The
Committee exists for the very reasonm
of Listening to different points of view
view. These different points of view
have been coming before us not only
from one section or from one part of
the world but from all parts of the
world. The Committee is confronted
with a mass of material which it has
to collate and analyse and put before
the House. The Chairman has been
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doing his best and has been devoting
a great deal of his time to this work.

Therefore, I think the House must
observe this courtesy towards the
Committee of not criticising it in these
terms.

Shri Umanath: On a point of per-
sonal explanation. Much is being
made about so-called insinuations
against members of the Committee.
This is absolutely wrong. Nobody
made any insinuation either against
the Chairman or against the Members.
But even now we are concerned about
the fate of the Patents Bill. That
anxiety has been expressed and some-
body should assure the House on that
score. That was all that has been
asked for. It is not a question of
making any insinuations against
anyone.

Mr. Speaker: That has been done.
The question is:

“That the time appointed for the
presentation of the Report of the
Joint Committee on the Bill to
amend and consolidate the law
relating to Patents, be further
extended upto the first day of the
next session”.

The motion was adopted.

12,56 hrs.

RE: SEVENTH REPORT OF COM-

MITTEE OF PRIVILEGES—contd.

qea WETW : STo TR FARL
fgar |

To TWM WAET Afgm (wean-
qT) : AAE WERA

ot R foma (A7) @R ww
f& 2o tfgm a9 & v AT %
ATIHY qGEAT HIX TTSEFHW FATgAT
g 1| W% awr gfearag 1 OF 9F gra
7% T 7 fF ag AT Al e w
ey &, DA T AFT 9 T A8
gRT | TF AN W 97 ;W gad &
Tg % i faoel a1 9 ot T "=
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F iad wE A7 a1 sro wfgar SR
oigw Sz a1 fr va § § gy fag
|1ga F1 A1 fa oa a1 zqw1 § fgmn
faerer feam am § o7 g o afufy
F g Aifgw = g€ A W W@
fafaa fades ar za=1 W1 3q% 45
TGl AT | IE F S AT HIA FHY F
a1 fatidr 39 & @ ¥ IaET uF
3% qaE o7 #7739 §5% FuF
frata gt o1 £ zw sttt 4 oF
o7 & faqaw far @ IaF FT AT
F farg oft gt it faveraa faam g
qr e IgR A Fre B g €713
FX gaEra afafy fa=me & 1 o=
famm & sEe 67 @ew - & v
q U YT @1 A7 W g 09 A/
AT ar | 3AEY OF 99 g1 gf=ar-
&1 fat #1 o1 fir 7R fag ot
& ot 77 fadig @ g smwy st
qf=rfaa &t sme arfs 9gq 3% avg
¥ 99 &% A a1 geeq 3a¥ femn
q @ | AW TF T AT gE A
faett § 1+ & sad geAT Wgar § R
ag aEH S g 7 sifEewTe favr-
fawrz afafa & az=d@t w1 7 w=fgm
e v | S oqig wew ¥
fraq @ d SaFr W o Frfd
et =fed | ¥t sae T aww #
TS 3TF aTd Fgl AT GHIAT TF0qT Y
S FRI A qa0 |

qTN WG ST oW sy
foet ot a8 3% @ AW g€ ot W
7 et fopat a7 for ¥ avfart @it ad
ST G R | WL TF FRET BT
Tt & % ag o1 e fam ar g
FY Fog off ¥ a1 gwst fapar s,
IERT I 9T 7 T@T A T AT gIIA
1 GG qg BAT FCAT ZA R mor
IHF! @I AT | T T FIIT HEAT
F7 3 f& S&sr @1 Qa9 a1 F o
Frfeat § @@ F1 qREY ST gadr § W





